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DOMESTIC WORKERS (CONDITIONS
OF SERVICE) BILL*
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MR. DEPUTY-SPEAKER ; The ques-
tion is :

““That leave be grinted to introduce a
Bill to provide for the fix:tion of wages
and for improvement of working condi-
tions of domestic workeis.”

The motion was adopted.
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CONSTITUTION (AMENDMENT) BILL*
(Amendment of Sevemth Schedule)

SHRI ARJUN SETHI (Bhadrak) : 1 beg
to move for leave to introduce a Bill fur-
ther to amend the Constitution of India.

MR. DEPUTY-SPEARER : The gues-
tiont 1y 2

““That leave be granted to iatroduce a
Bill further to amend the Constitution
of India *’

The motiwn was adopted.

SHRI ARJUN SETHI ; I introduce the
Bill.
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CONSTITUTION (AMENDMENT) BILL*
(Amendmenmt of 4rticle 74 and 163)
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MR. DEPUTY-SPEAKEFR : The ques-
tion is :

““That leave be granted to introduce a
Bill further to amend the Constitution
of Indma.” '

The motion was adopted.
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TRADE UNIONS (RECOGNITION) BILL*
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MR. DEPUTY SPEAKER : The ques-
tion s :

“That leave be granted to introduce a
Bill to provide for the procedure fo
recoghition of Trade Unions.*’

The motion was adopted
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CONSTITUTION (AMEDMENT) BILL*
(Amendment of article 19 and substitution
of article 326)
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MR. DEPUTY-SPEAKER : The ques-
tion 18 :

¢ That leave be granted to introduce a
Bill further to amend the Constitution
of India.”

The motion was adopted,
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CONSTITUTION (AMENDMENT) BILL*
(Substuution of article 330 and amendment
of article 332, etc )

SHRI R P ULAGANAMBI (Vellore)
I beg to move for leave to introduce a Bill
further to amend the Consti utton of
India

MR DEPUTY-SPEAKER The ques
tion 18

““That leave be granted to introduce
a Bill further to amend the Constitution
of India >

The motion was advpted

SHRI R P ULAGANAMBI
duce the Bill
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CONSTITUTION (AMENDMLNT)
BILL Comd

(Amendment of Nimh Schedule)
by Shri ¢ K Chandrappan

MR DEPUTY SPEAKCR We now
take up further considuiation of tle Bill
moved by Shri C R, Chendrappan to furthe
amend the Constitution of India

In this regard, T would like to pont
tut to the fact that the Government has
iniroduced a similar i1l and, this morning,
an announcement was made that 1t will be
taken up next week  So I wonder whether
it is necessary to go further with this Bill

SHRI R BALAKRISHNA PILLAI
(Mavehkara)  There 18 an amendment of
mue to the Bill moved by Shr Chandra-
ppan  What about the second part of my
amendment, that s, the Kerala Private
Torests (Vesting and Assignment) Act 1971 ?
what 1s the position of the Govenment in
accepting that ?
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MR DEPUTY-SPEAKER : We are
still at the consideration stage of the M,
that s, the first reading of the Bill We
have not yet come to the amendments at
all  We are not discussing the Government
Bil This 1s a private Member's Bill

Ths Government is coming with a
similar Bill next week  You can sand yow

amendment to the Governnent Bill  You
can do that
SHRI R V BADL (Khargone) I want

to say only this much that if the Govern-
ment 1s coming with a simular Bill and f
my hon friend also wants to withdraw
the Bill, 1 have nothing mo ¢ L0 say on the
Bill I am saying this because T was on my
ks on the previous day

MR DEPUTY SPEAKER If he does
not want to say anythimg further, we shall
take 1t that thc hon Member ¢ ympleted his
specch

In view of what I have said, Mr
Chandrappan, would yr u like to withdraw
your Bill ?

SHRTC K CHANDRAPPAN (Telli-
cherry) I would ke to withdraw the
Bill But T woud like to say something
while withdrawing 1t

MR DEPU1Y-SPEAKER Ple. se
sit down This 1s on a matter of procedure
My attention has been drawn to the fact
that theie 1s an amendment to the motion
for consideration—not amendment to clauses
but amendment to the motion for consider-
ation—by Shri Daga that it should ba referr-
ed to a Select Commuttee Mr Chandrappan
cannot withdraw his Bill before we dispose
of this amendment

AN HON MEMBER Mr Daga 1s
not here

MR. DEPUTY-SPEAKER But it
has already been moved, Let us see what
Government wants to say on that

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
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